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 IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO. 889/2022 

 

In the matter of:- 

 

JEETU YADAV                                             … APPLICANT 

VERSUS 

UPPCB & ORS.                                                        … RESPONDENT 

 

 

ACTION TAKEN REPORT ON BEHALF OF AMROHA, IN COMPLIANCE 

WITH THE ORDER DATED 05.07.2024 ALONG WITH THE SUPPORTING 

AFFIDAVIT. 

 

1. In compliance with the order dated 05-07-2024 passed by the Hon’ble 

National Green Tribunal (NGT) in OA No.-889/2022 (IA No.-321/2022, IA 

No.-18/24, IA No.-14/24, IA No.-13/24), the Hon’ble Tribunal emphasized 

the need to address pending writ petitions concerning several brick kilns 

mentioned in the Action Taken Report (ATR) submitted by the District 

Magistrate, Amroha. A relevant excerpt from the order is reproduced below 

for clarity: 

 

“4. Learned Counsel for the UPPCB referring to the chart of pending 

proceedings reproduced in the action taken report by the District 

Magistrate, Amroha dated nil page 1913 has submitted that in respect 
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of the brick kilns from sl. no. 44 till 55 and 58 till 61 and 63 to 70, no 

details of the pending writ petitions have been disclosed, therefore, 

further action for recovery of the Environmental Compensation (EC) 

can be taken against them.”   

 

 

2. That, in compliance with the order dated 05-07-2024 passed by the Hon’ble 

National Green Tribunal (NGT) in OA No.-889/2022 (IA No.-321/2022, IA 

No.-18/24, IA No.-14/24, IA No.-13/24), this Action Taken Report is 

respectfully submitted. The Hon’ble Tribunal emphasized the necessity to 

address pending writ petitions concerning several brick kilns mentioned in the 

Action Taken Report submitted by the District Magistrate, Amroha. The 

Hon’ble Tribunal specifically noted the absence of details regarding the 

pending writ petitions of brick kilns listed as Sl. No. 44 to 55, 58 to 63, and 

63 to 70, and directed further action for the recovery of Environmental 

Compensation (EC) from these establishments. 

 

3. That the identified list encompasses 24 brick kilns, categorized as follows: 

Sl. No. 44 to 55 includes 12 brick kilns, Sl. No. 58 to 63 includes 6 brick kilns, 

and Sl. No. 63 to 70 includes 6 brick kilns. The Hon’ble Tribunal’s directive 

underscores the importance of ascertaining the legal status of these brick kilns 

to ensure compliance with the recovery measures for Environmental 

Compensation. A copy of the status regarding pending writ petitions for the 

24 brick kilns is filed herewith and marked as ANNEXURE 1. 

 

4. That it is pertinent to mention that 22 of these 24 brick kilns have approached 

the Hon’ble High Court (Lucknow/Allahabad Bench) by filing writ petitions. 

These writ petitions challenge the Environmental Compensation imposed by 
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the Uttar Pradesh Pollution Control Board (UPPCB) and seek judicial relief, 

including the setting aside and stay of recovery actions. Consequently, as per 

the prevailing legal framework, no recovery measures can currently be 

initiated against these entities while the writ petitions remain sub judice. Legal 

representatives have taken necessary steps, such as filing counters to the writ 

petitions and seeking the vacation of interim stays where applicable. A copy 

of one of the writ petitions, along with the counter and steps taken for the 

vacation of stay, is filed herewith and marked as ANNEXURE 2 Colly. 

 

5. That the remaining two brick kilns, namely Asra Ent Udyog, Village 

Chandnagar, Amroha, and Khan Brick Field, Village Sakergarhi, Amroha, 

face unique challenges that have prevented further legal action. Regarding 

Asra Ent Udyog, as per SDM Amroha Letter No.-1133/Sangrah/2024 dated 

20-09-2024, it has been reported that the proprietor, Mr. Raviraj, passed away 

on 10-06-2022, leaving no successors to represent the entity. Consequently, 

the recovery citation could not proceed. Similarly, regarding Khan Brick 

Field, as per SDM Hasanpur Letter No.-195/Sangrah/2024 dated 20-09-2024, 

it has been reported that Mr. Yusuf Khan does not possess any movable or 

immovable property in District Amroha and was operating as a tenant. Due to 

the lack of verifiable records, the citation could not be processed further. A 

copy of the SDM Amroha Letter No.-1133/Sangrah/2024 dated 20-09-2024, 

along with the death certificate of Mr. Raviraj, proprietor of Asra Ent Udyog, 

is filed herewith and marked as ANNEXURE 3. Along with the SDM 

Hasanpur Letter No.-195/Sangrah/2024 dated 20-09-2024, reporting the 

absence of movable and immovable property for Mr. Yusuf Khan of Khan 

Brick Field, is filed herewith and marked as ANNEXURE 4. 
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6. That the pendency of writ petitions and the specific circumstances of these 

two brick kilns pose significant challenges to the execution of recovery 

proceedings. The legal framework restricts enforcement actions against 

entities that have sought judicial relief. This necessitates continuous 

monitoring of the legal proceedings, coordination with legal representatives, 

and exploring avenues for expediting the resolution of these cases. Moreover, 

addressing the unique situations of the two brick kilns requires further 

investigation and collaboration with local authorities to resolve ownership and 

tenancy issues. 

 

7. That, in light of the above, it is respectfully submitted that this report provides 

a comprehensive update on the status of the 24 brick kilns referenced in the 

Hon’ble Tribunal’s order dated 05-07-2024. The challenges posed by the 

pending writ petitions and other legal and factual circumstances have been 

outlined, and appropriate steps will continue to be taken in accordance with 

the Hon’ble Tribunal’s directives. Further interim updates will be submitted 

as necessary to ensure compliance with the Hon’ble Tribunal’s orders. 

  THROUGH 

 

 
Date:30.12.2024                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR SEIAA, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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